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BEFORE THE ADJUDICATING AUTHORITY
NATIONAL COMPANY LAW TRIBUNAL
AHMEDABAD BENCH
AHMEDABAD
Court 2

IA 28 of 2020 in C.P.(I.B) No.127/NCLT/AHM/2017

Coram: HON'BLE Ms. MANORAMA KUMARI, MEMBER JUDICIAL
HON'BLE Mr. CHOCKALINGAM THIRUNAVUKKARASU, MEMBER TECHNICAL

ATTENDANCE-CUM-ORDER SHEET OF THE HEARING OF AHMEDABAD BENCH
OF THE NATIONAL COMPANY LAW TRIBUNAL ON 28.02.2020

Name of the Company: Neesa Leisure Ltd
V/s
Jaipur Development Authority

Section : Section 60(5) of the Insolvency and Bankruptcy
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ORDER

The parties are represented through learned counsels.

Learned Lawyer Mr. Chetan Bairwa undertakes to file vakalatnama and requesting
time to file reply.

The prayer 1s allowed.

Two weeks’ time is oranted to the Respondent to file reply by serving an advance
copy to the Petitioner. On receipt of the advance copy of reply, the Petitioner 1s at

liberty to file rebuttal documents, if any, within one-week, no further time shall be
granted.

[ist the matter on 12.03.2020.
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CHOCKALINGAM THIRUNAVUKKARASU MANORAMA KUMARI

MEMBER TECHNICAL MEMBER JUDICIAL
Dated this the 28th day of February, 2020
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